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In this application under section 19 of the 

Administrative Tribunals Act,1985,the petitioner 

prays to quash the order gassed by the competent 

authority reverting the petitioner to his substantive 

rank of Junior Clerk contained in .Annexure 7. 

2. 	Shortly statad the case of the petitioner 

is that he was appointed 65 a Khalasi on 5th 

V
lebruary,1980 and in course oftime the petitioner 



avis on 30th April,1984 and subsequently as Seni 

cierk vide order dated 13th January,1987.All 

these promotions were on adhoc basis. Jide order 

dated l6th November, 1990 contained in snnexure 7 

the petitioner has been reverted to t he post of 

unior Clerk.Hence this application has been 

filed with the aforesaid prayer. 

In their counter,the Opposite parties 

maintained that the promotion of the petitioner 

to the post of senior Clerk is purely on adhoc 

basis vesting no right on the )etitioner and 

there has been a clear stipilation inthe promotional 

order contained in Anexure 2 that the petitioner 

wiil continue as a Senior Clerk surely on adhoc 

basis till regular incumbents are posted as 

Office Clerk and thereafter in view of the fact 

that the aetitiener had not yet passed the 

deparniental tests for making one eligible to be 

appointed on regular basisthe reversion order 

was rightly passed and should not be disturbed. 

e have heard Mr.b.S.Tripathy learned 

counsel for the petitioner and £'1r.hok liohanty 

learned Standing Oounsel for the Railway 

-1ministration. The moot question that needs 

deterrnivation as to whether the promotion w as 

jiven on adhoc ousis or on regular hasis.ihe 

undisputed fact is that the promotion was given 

on adhoc basis and from n iexure 2 it is found 
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that the petitioner will continue so long as 

regular incurnhents do not Come and join the 

post in question. Tht apart inorder to ma1 

one eligible to the post of a Senior Clerk, 

certain departmental tests have to be donducted 

and incumbents have to appear in the test and 

turn oit successful, '2here is no contradiction 

to the averments finding plice inthe counter 

that thepetitioner has not turned out successful 

in the test. This fct was also not disputed before 

us.There fore in the peculiar facts and circurnstance 

of the case,we find that the prayer of the petition.r 

is devoid of merit and Annexure 7 cannot be 

ques hed .Le nce it is sustained. 

5. 	Thus, the application is accordingir 

disposed of leaving the parties to bear their oN n 

costs. 
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